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BEFORE THE NATIONAL GREEN TRJBUNAL, PRJNCIPAL BENCH, 

NEWDELID 

O.A. NO. 24 OF 2023 

IN THE MATTER OF:-

Guldeep Bhatia & ors. ....... Applicant 

Versus 

Govt. ofNCT of Delhi & ors. . ... Respondents 

Affidavit of Bhaskar Seal S/o Sh. P.C. Seal, Aged about 45 years, 

Remunerative Project Cell, Municipal Corporation of Delhi, on behalf of 

theMCD. 

I the above named deponent do hereby solemnly affirm and declare 

here as under:-

1. That it is humbly submitted that I am presently working as Assistant 

Commissioner, RP Cell, MCD and fully conversant with the facts of 

the case on the basis of the record maintained and made available in 

this regard and as such am competent to depose and swear the present 

affidavit on behalf of the respondent/ MCD. 

~-~· That it is humbly submitted that the present application was filed by the 

/1/\~(,"' 1· . h b.l . 11 d k . d S MC /1 : r):,app 1cant agamst t e mo 1 e tower msta e at a par Situate at D 
;I* IV/j,r,I'D, -\\ 
./ ifl~fl ~ ((. lv~;~c:(09 O.tr i ow MCD), Park F-Block, Hari Kunj, opposite BSES, DDA Market, 
1\Q 15 _.; '-'$!;.... *I 
\~~~ -<Jo ,,,, }trari Nagar, Ward No. 1 0/S (Latitude: 28.620046 Longitude: 

\::.~\:-r§~/;/77 .11 0966) 

3. That the present matter was listed before this Hon'ble NGT on 

22.02.2023 wherein this Hon'ble Tribunal passed directions as follow: 

"4. In our view a substantial question relation to environment due to 

implementation of Scheduled Enactments under NGT Act, 2010 has 
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arisen but before taking any further action in the matter, we find it 

appropriate to obtain a factual report for which purpose we constitute 

a joint committee comprising DPCC, District Magistrate, west Delhi 

and MCD who shall submit a report within two months by e-mail at 

judicial-ngt({j)gov. in preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of image PDF." 

4. That the Municipal Corporation of Delhi passed a policy vide 

resolution no. 259 dated 04.01.2020 for permission for installation of 

Cellular Towers on Wheels (COW) in South Delhi Municipal 

Corporation (erstwhile) areas. Copy of the Policy dated 04.01.2020 is 

annexed herewith as ANNEXURE-A. 

5. That the applicant applied for installation of Cellular Tower On Wheels 

(COW) at South Delhi Municipal Corporation (Now Municipal 

Corporation of Delhi), Park F-Block, Hari Kunj, opposite BSES, DDA 

Market, Hari Nagar, Ward No. 1 0/S (Latitude: 28.620046 Longitude: 

77.110966) 

6. That the permission vide letter no. AC/RPC/SDMC/2021/D-199 dated 

16.08.2021 issued by Assistant Commissioner, Remunerative Project 

Cell, SDMC permitting to M/s Indus Towers Ltd. to set up Cellular 

Towers on Wheels (COW) at SDMC (Now MCD), Park F-Block, Hari 

Kunj, opposite BSES, DDA Market, Hari Nagar, Ward No. 1 0/S 

(Latitude: 28.620046 Longitude: 77.11 0966) has granted as per norms 

of the policy. It is further submitted that there is no violation of the 

rules as per the existing policy. Copy of the permission bearing no. 

ACIRPC/SDMC/D-199 dated 16.08.2021 is annexed herewith as 

ANNEXURE-B. 

~~0) 
DEPONENT 

11



3 
VERIFICATION: , ,, ! 

' . I 'IDI~.J 
Verified at Delhi on this---\- ~ay\fyfMay 2023, that the contents 

of the above affidavit are true and correct to my knowledge derived 

_ ~~' from the of!~~ records maintained by the MCD and I believe the 

~
\ same.tO.Af0~<ind correct. 
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SOUTH DELHi MUNIOPAL CORPoRATION 
OFFICE OF THE ADMINIS1RAllVE OFFXCER·(C&C} · 

NO . 2 FLOOR, DR. S.P .M. CIVIC CENTRE, . 
·MINTO ROAD, NEW DELHI. 

~ 

·. .. . ~ . 

.. No.F.33/0rd. Con:amittee/JSA/ .9..s /C&C · · · Dated; "11/ .20~0_ 

A copy o·t the Ordinary Committee Resolution No.~~~ 1 dat~d ~J.../ .. ~ :io receiVed frotn 

the Municipal·secretary Office, SDMC is forwarded for further neeessaty action. 

The relevant file· in Duplicate of the case Is also 'attached 

1
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· RPCell ·. :·· · .. . . 

North OeJhi:Muoieipa! Corporation·:··. , 
16. Floor. 'Civic Centre, Uinto· RQad·. ·r(Deinr.:o2 ·:·· ·.· · . . ..... ' 

; .·. ..· . 

·.· .. ·. 

.·:. 

·.·: 

. : _., 

·' 

13



7 ' . 
' > r 

. . ·-~~ ~-.. . ___.,.,.....-·- . ' .... , ... ,'/; 
~ ~- (t't:q_~.}--\m -~ -.:.-~ ~ ~ ·~-~ . ~· • ~AA1_ .. 
~ ~ ..,, 11ii~··· . ....... .. . . . . • ..•• -.11ii.,.q)_ r ·..:: ~..:-:;t.c;~ .. q)j £'4 . . . t;p( ~"l· .. 

oj/ ·····~~ ~-· 
~~ I~ . 

16 ~ ...... " .. :;!~ ·1......... * !lifa~ft41 
Ite~ No~ 14 :-Policy for permission of setting up Communication Cellular Mobile Towen 

on Wheels (COWs).in South Delhi Municipal Corporation areas. 

(i) Commissioner's letter No. F. 33/RP CelVSDMC/575/C&C dated 4-12~2019. 

In .the Standing Committee held on 22nd October, 2019, issue of existing unauthorized 
communications Cellular Towers on Wheels (COWs) hereinafter referred to as COWs was raised. During 
the course of discussion, rt was noted that there is no policy on date governing setting up/establishment of 
COWs in the South DMC areas. The members expressed that the SDMC should frame a policy for· 
setting up/establishment of COWs in South DMC areas and to generate revenue. 

BACKGROUND AND FACTS 

In number of meetings, the representatives of Cellular Mobile Operators pointed out that the 
number of oomplaints are being received regularly from the general public regarding poor signals/call drops 
while making the cellular phone calls. It was also pointed out that in many cases they face lot of :resistance 
from the ·residents of the colony/area while installing of cellular towers on rooftop of a building resulted 
into poor signals. 

To resolve this problem, suggestions were received from the repres~ntatives that CeUular on 
Wheels (COWs) may be provided in the area where such types of complaints of poor signals are be!ng 
received. The 90W is a temporary arrangement which can be installed at requ~ loQation (Pubiic' places 
i.e. markets;-parks,pn road sides, parking areas and open spaces in Departments' premisesJ etc.). 

Accordingly, the proposal was mo~ed and the Addl. Cmr. (Engg.) observed that .this proposal · . · 
needs mention of the terms and conditions as well as revenue earning options in detail. 

In this regard, the documents/policies/information have been collected from various depaJ:1:nleiit$/: · 
States where such type of COWs are being permitted i.e. New Delhi Municipal ·council (NDMC), ·. 
Haryana, Defence, l-{faharashtra, Uttarakhand, Orissa, etc. 

OPINION OF LAW '! 
The. matter Was studied and the opinion of Law Deptt; was· also obtained on this issue,, the' : • 

opinion ofLaw Departmtmt is reproduced as under :-

"1. The department has not placed on record a copy of notification dated 15~11-2016.issued : 
by Ministry of Communications (Department of Communi9ations) published in the.Gazette 
of India on l6111 .Nov., 2016. This notification has been.issued in ex.ercise·of.powers 
conferred· by Sub-section (1) of Clause .(e) of Sub-section· (2). of Section 7 read with · 
Sections 10,. i~ & 15 ofthe Indian Telegraph Act, 1885. A copy of the aforesaid notification 
having been downloaded from the official website is plac~d opposite for ··perusal and 
consideration of.the Engineering Wing to bring its terms and conditions withm the ambit of 
aforesaid notification. · 

2. The notification deals with the rules framed by the Central Govt with respect to under~ 
ground ·infrastructure arid over-ground infrastructure (M9bile Towers). :Therefore. while 
making any. policy and terms and conditions governing the ·oontemplated policy». the · · 
department should not frame any condition de hors the rules contained in the aforesaid · 
notification. 

3. A perusal of the notification shows that the SDMC being a .local authority .is covered . 
under the definition of appropriate authority and it can exercise the powers· with respect.to 
framing of policies, terms and conditions within the rules framed by the Central Govt, and . · 
conditions govemingth~ license U/s 430 of the DMCAct, 1957. ~-. · 

Corpn; (Jan.-2020)/SDMC [ 51 ] . 

Section Offi er - - · 
RPCell 
North Delhi Municipal Corporation 
16, Floor, Civic Centtt, Minto~. N. Oelhi-02 
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4. As per mandate of the aforesaid rules, the SDMC is required to appoint a Nodal Officer 
for the purpose of the rules contained ·in the afores;d notification to deal with the 
contemplated policy of the Corporation. ·· 

S. The SDMC is also required to develop an electronic application process if the same has 
not been established by the State Govt. 

6. Chapter-3 of the aforesaid notification contains a detailed list of supporting documents to 
be provided by the licensee in support of his application, the department may take into 
consideration while finalizing its list of documents requited for processing applications for 
granting approval for COW under the contemplated p~licy. 

7. The aforesaid notification empowers the SDMC to fix one-time administrative charges for 
every application which shall not exceed ten thousand rupees. Therefore, the department 
is at liberty to fix the administrative charges which should not ~e over and above ten · 
thousand rupees. 

8. In addition to one time administra~e expenses, the SDMC may also charge license fee as 
it may deemed fit with its proper justification and approval of tho competent authority. It 

· is significant to mention here that under Settlement Agreement arrived before Delhi High. 
Court through mediation, the SDMC is entitled to recover Rs. 2 lacs for S years as license 
fee. 

Therefore, the Engineering Department may take into considera~on tftis·upcct 
while giving its proposal to competent authority for· enhancement of the liceriso fee with' 
proper justification. 

9. The SDMC m~y also recover the charges for the ground on which COW will exist. 

10. Rule 10 of the afores.aid rules-inter alia provides the proceSs of examitj.ation Qf application . 
which shall be a part of any policy that may be contemplaW<! by the department. ' · ·· · 

. ... : . .. . . . . 
11. It r_nay .be not~ that the Proviso o~le 10. contains the deeming fi~on qf l~w proyt~~g . 

that if the SDMC fails to either grant pennission or reject the same ~ writing with~ tlie. 
specified time, the permission is deemed to have been granted. Therefore, a st#>ng·, · 
mechanism has to put in place for examination of all th~ applieattons .and disp(>sal of the. · . · 
s~e within the specified time to avoid deeming fiction.. · · · · 

12. The~~ Department is of the opiriion·that the.contemptaied p~licy of·the·de-ent . 
should be in confonnity of the aforesaid notification containing the rules of over-grotind 
·infrastructure (Mobile Towers). · 

In addition to ab~ve, the department may also en$Ure that the following.terms and conditions· .·· 
are appropriately incorporated/inserted in the.contemplated policy:-

(i) A camplete mechanism to deal with the· defaulters of payment of license fee of cell · 
· towers, charges of ground, along with abs.olute power tc? give directio.zi·for relocation ·.of· · 
Towe~s 1n case of public ·inconvenience if any contingency arises to rileet obligatory 
functionS of the Co~ration under which the Cotporation. . 

(iQ Appr~p,riate condition for indemnifl~tion of Corporation in case. of My accident W,ing:·· . ·. :. ; ' 
out of instability Of structure of any a~idental event r~ulting to ariy lOS$ Of lives. Or. 
property; 

Corpn. (J~n.-ZOlO}tSDMC ( 5l} 

Section oil 
RPCe/1 
North Delhi MuniCipal Corporation 
16, Floor, Civic Cenlle, Uinto Read, H. Detlli-G2 
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(iii) A specific condition for granting ofpennission for placing COW on the iand of Corporation 
. shall not create any right title of interest in favour of the applicant with absolute discretion 

of the Corporation to direct re-location of the s~me in case of any need as may be 
deemed appropriate by the Corporation. · 

(iv) The Corporation should also keep li~erty to review the charges periodically as and when 
the· situation arises. 

The department may draft its preamble for placing it before the competent authority keeping · 
in view of the notification dated 15-11-2016 as well as the aforesaid legal opinion. 

The draft policy containing above opinion of Law was again sent to Law Department for 
vetting. The Law Department vide its note datedll-11·2019 observed that "The policy appears legally in 
order'". Further. Law Department in its note dated 20-11-20 19 stated that "There are certain corrections 
carried in the draft. Needs revision.". 

The proposal containing draft policy was also sent to Finance Department. 

While agreeing with the proposal, the Finance Departm~nt in its note dated 21-11-2019~ stated 
that the following may be incorporated in the draft policy and placed before the competent authorities :-

S. No. Observation of Finance 

L As per the Government of India, Ministry of 
Communications, monthly charges for the 
space provided to mobile service provider on 
the rooftops of Government building in Delhi 
for erecting mobile tower shall be enhanced 
after every three years @ 8% per annum, 
compounding on yearly basis. Since the above 
notified base rates has been adopted for COW 
as R.s. 292/· per sq.ftJper month, rates to be . 
charged in the year 2019 be calculated l 
accordingly. r 

Reply 

Ministry of Urban Developmcmt, Oovt. of India, 
Office Memorandum issued vide No. 1.8016/21 
201S·Pl.ID dated 8th March,2016, which deals 
with fixation of licence fee in respect of ~e 
Mobile Towers to be erected on the rooftops 
of the Govt. buildings 'in Delhi, states that: 

''The issue regarding the fixation of licence 
fee recoverab~e from the mobile serVice· 
providers for erecting mobile towers on the 
rooftops of the Govt. buildings in Delhi are 
under consideration in this Directorate. 

It has now been decided to levy t,4e lic~nce 
fee @ Rs. 2921· sq.tt. per month for the space 
provided to Mobile Service Providers in the roof~ 
tops of Government. buildings in :Oelhi .for 
erecting mobile towers~ During the period ~e 
allotment subsists; revision of licence· fee, 
excluding taxes. will be done every three y~s, .. 
to be computed@ 8% per annum, compounding · 
on yearly basis, as per.OM ·No. 18015/1/92" 
Pol.illdated 16-3Ml999." 

This O.M. talks about revision of licence 
fee, excluding taxes, in case the allotment 
subsists and there is no circular/order on this 
issue ·in the year 2019 by.the Ministry of Urban 
Development, Govt. of India. 

Corpil. (Jan.-2020)/SDMC [53] . 

J, 
Sectiortw~lAA' Officer 
RP Cell 
North Delhi Municipal Corporation 
16, Floor. Civic Centre, Minto Rood, N. Oetlli-02 
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2. As per Clause 27 of· the draft docum~nt, 

penalty of . 25% can be imposed on 
regularization of COWs installed without 
permission. Finance is of the view that since no 
poli9y was in existence as on date, penalty of 
2So/o of the requisite penni&Sion fee can be 
imposed after a cut off date ~ decided in the 
policy or from the date of installation. However, 
department can calculate and recover the 
arrears from the present operations, if any at 
the rate ofRs. 29.2/- per sq.ft/per month from 
the date of instaiJation as one-time measure. 

3. As per Clause 8 of the draft document, SDMC 
may also charge license fee with proper 
justification and approval of competent authority. 
Department is advised to incorporate the 
proposed rates accordingly. 

4. May be vetted from Law Deptt. 

\\ 

5. If any civic.body in Delhi has floated tender/ 
allotted this work, the same rates may also be 
explored as a benchmark. 

I 

Existing COWs on date of issue of this Policy 
will have tct pay arrears from the date of their 
existence · ahd if any COW installed without 
permission after the issue of this Policy then· ii 
shall be regularized after payment of penalty 
@ 25% over and above the monthly rental 
charges. The rental charges as. well as the 
penalty will be charged on monthly basis. 

The rates/charges will be fiXed after approval 
of the competent authority. 

The draft policy was also. sent to tho .Law 
Deptt., certain corrections have been ·carried · 
out by Law Deptt. and accordingly~ . as 
suggested by Law Deptt., draft policy has~ .. · 
revised. · 

New Delhi Municipal Council had floated 
tenders fo" 1 56 sites, with .mmdinum space ~ · 
SO sqm. or 538 sq.ft. area for each site, for a 
period of~ years. · 

The estimated cost for ·these 156 sites was 
Rs. ·99.84 crores for· 3 years. 

~ 

The cost per sit~ for 3 years comes ·to 
Rs. 64,00,000/- (99,84,00,000/156 a 64,00,000/·) . 

The cost per site per month comes to · 
Rs. 1,77,777.77 (64,00,000/36 •1,77,777;77). 

The cost per sq.ft. p~r month comes to 
Rs. 330.44 (1,77,777.77/SO sqm. or 538 sq.ft. 

. = 330.44) 

The awarded cost for 52· site$= Rs. 94,69,444/- · 

The awarded cost . per site per month for 
50 sqm.== Rs.1,82,104/-. 

. The awarded cost per site per month per sq.ft. 
··Rs. 338.48 
(1,82,104/53~ = 338.48) (say Rs. 339/-) . . 

, Corpn. (Jan.-2020)/SDMC (54 ] 

SectionO~ 
RPCell 
North Delhi Municipal Corporation 
16, Floor, Civic Centre, Minto Road, N. Oe/hi-02 

,...,..... 

tt 'ft.~ 17



'-...--' 

I!' 

1!tE. ;;;;w:::u;•'':w;;o ·-·"PO.llTV"::.: ___ ..,"""""!"'-~---

(ii0 A specific condition for granting of permission for placing COW on the land of Corporation 
. shall not create any right title of interest in favour of the applicant wfth absolute discretion 

of the Corporation to direct re-location of the Sllffie in case of any need as may be 
deemed appropriate by the Corporation. · 

(iv) The Corporation should also keep liberty to review the charges periodically as and when 
the.situation arises. 

The department may draft its preamble for placing it before the competent authority keeping · 
in view of the notification dated 15-11-2016 as well as the aforesaid legal opinion. 

!!<" 

The draft policy containing above opinion of Law was again sent to Law Department for 
vetting. The Law Department vide its note dated 11-ll-20 19 observed that "The policy appears IegaUy in 
order'\ Further, Law Department in its note dated 20-11-2019 stated that 41There are certain corrections 
carried in the draft. Needs revision.". 

The proposal containing draft policy was also sent to Finance Department. 

While agreeing with the proposal, the Finance Department in its note dated 21-11-2019, stated 
that the following may be incorporated in the draft policy and placed before the competent authorities :-

S. No. Observation of Finance 

1. As per the Government of India, Ministry of 
Communications$ monthly charges for the 
space provided to mobile service provider on 
the rooftops of Government building in Delhi ' 
for erecting mobile tower shall be enhanced 
after every three years @ 8% per annum~ 
compounding on yearly basis. Since the above 
notified base rates has been adopted for COW 
as Rs. 292/- per sq.ttJper month, rates to be 
charged in the year 2019 be calculate$! 
accordingly. I 

Reply 

Ministry of Urban Developm~t, Govt. of India, 
Office Memorandum issued vide No. 1801612/ 
2015-Pl.IDdated 8th March, 2016, which deals 
with fixation of licence· fee in respect of ~e 
Mobile Towers to be erected on the rooftops· 
of the Govt. buildings in ~lhi, states that : 

"The issue regarding the fiXation of licence . . . 

fee recoverable from the mobile s·ervice-
providers for erecting mobile. towers on the 
rooftops of the Govt. buildings in Delhi· are 
under consideration in this Directorate, 

It has now been decided to levy ~e licence 
fee @ Rs. 2921· sq.ft. per month for the space 
provided to Mobile Service Providers in the roof· 
tops of Government. buildings in :Oelhi .for 
erecting mobile towers~ During the period the 
allotment subsists; revis!on of. Hcenc<i' fee. 
excluding taxes, will be done every three~~ . 
to be computed@ 8% per annum, compounding · 
on yearly basis, as per.OM -No. 18015/1/92 .. 
Pol.ID·dated 16-3-1999." 

This O.M. talks about revision of licence·· 
fee, excluding taxe$, in case the allotment 
subsists and there is no circular/order· on this 
issue ·in the year 2019 by the Ministry of Urban 
Development, Govt. of India. 

Corpn. {Jan.-2020)/SDMC (53] 

j, ·.· 

' 

S.ection ~tj§fl Officer 
RPCeU 
North Delhi Municipal Corporation 
16, Floor. Civic Centre, Minto Road, N. Oelhi-02 
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As enquired from M/s.INDUS TOWER$ LID., 
who has been allotted Group-B (52 sites) by 
NDM~. the size for one COW, in general is 
5 mtr. 'x 5 mtr. or 269 sq.ft. So the amount of 
one COW of this size/area will be around 
Rs. 91,200/· with rate as Rs. 339/- per sq.ft. 
per month. However, the requirement of size/ 
area from telecom company/service provider 
may vary and as draft policy the maximum 
area permitted for installation of COW is upto 
SOsqm. 

With reply to the afore-mentioned observations and as suggested by Law Deptt .• ·the draft . 
policy was revised and sent to Finance Deptt. as well as Law Deptt. for vetting. 

Finance Department vide its note dated 25-11·2019 observed that "~ince the policy of COWs . 
has· been drafted newly in the SDMC, the Finance ~s agree to. th~ proposal of the department as it h~ . 
been revenue earning potential for SDMC. However, the Finance suggestion are as under :-· · 

1. Opinion of·LA W Deptt. should be adhered to. 
. . . . 

"Law Department vide its note dated 26-11·2019 observed that "Redrafted J)olicy pei'used. 
This is legally in order. The facts are to be verified by the Dej>tt" · · 

POLICY: ~ 
~ 

' Government of India, Ministry of Communication (Deptt. ofTeleeo~unication) has notified . 
rules to regulate underground infrastnJcture (Oj>ticalFiber)·and over-ground inftastructure (Mobile. Towers) 
Rules vide Notification dated 15th November, 2016, which was published in Gazette of India on 16th 
November, 2016. · 

· A perusaJ of the noti~cation by the Law Deptt. shows that the ~DMC being a iOcat ·auth~rity · 
is covered under the definition of appropria~ ,authority and it can exercise the powers with respect' to 
framing of policies, tenns and conditions withjft the rules framed by the Central Govt. and c6ndition~· 
governing the·lieense U/s 430 of the DMCAct, 1957. · · . · 

As per the documents/information collected from the other departments/agencies and th~ legal 
· opinion from the Law Deptt, South DMC, the powers conferred to South DMC' being local bs:>dY ·and 

.. discussi9ns with higher officers and representative of Telecom Operators, the draft policy is ··prepared :with 
following conditions·:...- . · 

I. 
1. The Cellul~ on Wheels (COWs) s.halJ b~ set up in public places Uke parking lots, p~ks,. 

mark~ts, other vacant spaces and along road· sides (wherever possible) etc. · 

2. The maximum area'per.COW shall~ allotted upto SO sq.mtrs. with maximum width upto: 
8 meters .(including the space required for guy wires /anchor· wires etc.): · 

. . . 

3.. The monthly rental charges for the land allotted for COW shall be@ Rs~· 339/- (Rs. three 
hundred thirty nine only) per sq.ftJper month + applicable taXes (including· co-sharing· with 
other Telecom Service Providers). The monthly rentaJ charges for the land allotment shall 
be enhanced after every three years @ 8% per annum, compoul)ding. on· yearly .basis, 
Besides, the t:evision of rates will be within the absolute discretion of the SDMC. 
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4. The SDMC will provide bare space for placement and operational requirement for the 
COW for a maximum period of three years and minhum period of three months and the _ 
telecom company/service provider will follow all relevant guidelines of Department of 
Telecom~ TRAI, etc. in this regard. If the telecom company/service provider need to 
operate the allotted Jand after completion of maximum period of three years then the 
telecom company/service provider can apply three months prior t? expiry of three years 
period of the allotment and the request/application of the teleeom company/service provider 
win be treated as AFRESH. 

lilt'· 

5. The location of the site will be finalized after conducting the joint survey with the SDMC 
staff as well ~s the representative from telecom company/service provider and the decision 
ofthe SDMC will prevail. 

Since the COW is a temporary structure and can be installed at the following 
places:-

(a) Public places 

(b) Markets, 

(c) Parks, 

(d) On Road sides. 

(e) Parking areas & 

(f) OPen spaces within Departmen.ts' premises 

(g) Any other place, as deemed fit by SDMC 

For joint survey and finalization of the location of the site. teams can be-formed at 
Zonal Level comprising of officials from Building Department, Maintenance Depart1nen4 
R.P. Cell (for 'a\ 'b\ 'dt, 'e' & 'g' above), Land & Estate Deptt. (for 'r above), 
Horticulture J?epartment (for 'c' above) and representative from tlie respective telecom 
comp~y/service provider. r / _ . · ·-. 

6. SDMC. in its own capacity reserves the right to outrightly reject. any applioatio~ with9ut · 
·assigning any re~on. · · 

7. The maximum height of any structural element installed with COW will be upto 30. ~tr. 
above .the groun~ level at any location. · · 

8. The COW shaH be installed for the enhancement of mobile signal and th~ SDMC wm . 
reserve the ri&ht to ensure that there is no violation of the sam~·- · 

9. The telecom company/service provider shall take the site on "As Is where is_basis". · . . . 

-10. · All the sites wiU be tentative and are subject to change of.site by SDMC.'for which the 
telecom company/service provider will not seek any adjustment in the monthly rental 
charges or any claim, compensation, damages or any ather consideration.whatsoever.- It 
will be the absolute discretion of tl1e- Corporation· to direct re-location of the already 
allotted site iri case of any need ·as may be deemed appropriate by the Coi;poration .. 

11. The infrastructure facilities such as electric connection shall be arranged by the telecom · 
company/service provider and the. cost of electric connection inc_luding cablin& penal; 
electric meter, electric charges and other ancillary charges, shall be ·borne by the company/. · · 

, se.rvice provider. The telecom company/service provider will enst,tte that all the electr-ic 
, wiring, gazettes are used and maintained properly_and-are in good conditions. 
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12. The space upto the maximum of 50 sq.mtrs. will be considered including all these facilities 

and no excess space will be covered by the telecom company/service provider on any 
pretext. (It will be the absolute discretion of SDMq to determllie and allow the space upto 
50 sq.mtrs.) ·· 

13. The telecom company/service provider at its own cost shall take the necessary statutory 
permissions/certificates if required for the same from any other agency or deptt. as per 
law and will submit the following documents :-

(a) The telecoJU, company/service provider will indemnify the SDMC to keep haimless 
from all losses/damage/fire. 

(b) No Objection Certificate from Archaeological Survey of India (ASI) (wherever 
applicable). 

(c) No Objection Certificate from Airports Authority of India (AAI) {only in case if the 
location is marked in 'Red' Zone in Colour O>ded Zoning Map (CCZM) specified by 
AAI}. 

(d) As per guidelines of Department of Telecommunications {DOT), a copy of application 
for Standing Advisory Committee on Frequency Allocation (SACFA) clearance 
acknowledged by WPC Wing of Department of Telecommtinication, G~vt. of india 
with registration· number for the individual location will be submitted along with the 
application for new towers in the Corporation and the ~ACPA clearance, when 
obtained will be submitted within 6 months of granting permissio11. The self-decla,ration 
in ~is regard will be submitted by the applicant. In caSe of existing mobile tow~rs the 
SACFA clearance, wherever available, will be submitted alongwith the application in 
the Corporation. · 

14. The telecom company/service provider shall install/operate the COW within the d~~ign:ated 
site and shall maintain the same in neat and sanitary conditions and comply With all 
apalicable laws of the country. . · 

15. The telecom company/service ·pro1der shall ensure high stand~ ofhygienic and ~leanlineSs .. 
so as to create a clean and healthy environment to enhance the image of SDMC. In case · 
the telecom company/service provider fails to maintain the s~e, the fine as per applicable 
laws will be imposed on it. In this regard, the directions/guidelines of the Hon'ble Court or· 
the departments/agencies shall be followed. 

· 16. Any physical (or otherwis~) damage or injury to the commuters/passersby due to lapse on 
the part of the telecom company/service provi~cr will be the sole responsibility of ·the 
telecom company/service provider only and the SDMC will have no legal obliga~ons or 
liabilities towards the. injured. The telceom· company/service provider will indemnify and 
can be indemnified the SDMC for any lo8ses on this account. 

17. The telecom company/service provider will ensure that fll'C detection, lightening and 
special measures are installed at the applicable site and are kept in good condition. 

18. The telecom company/service provider agrees voluntarily and· unequiyocally. to. provide 
un-fettered access to the authorized representative. of ~he SDMC for inspection at ~y·. 
time and agrees voluntarily and unequivocally to abide by and comply with all instructions 
as may be indicated by the SDMC. Non-compliance will ·be treated as breach and 
permission,. so granted, will be revoked. · 
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19.. Encroachment :- The telecom company/service provider will strictly not encroach .upon 
any area and shall restrict to allotted site only. In case, the telecom company/service 
provider encroaches upon the public larid, the SDMC ·reserves the right to revoke the 
permission and forfeit the interest-free performance security. 

~ . 

20. Security Arrangement:- The telecom company/service provider will ensure safety and 
security of the equipments installed at the allotted sites and will be responsible for safety 
and security of the sites. The SDMC in any case wiU not ta~e any responsibility of theft! 
loss. 

21'. No Signage :-The telecom company/service provider shall not be allowed to install any 
type of signage (commercial/non-commercial} for any purpose inside/or outside the sites. 
In case, the telecom company/service provider installs any type of signage (commercial/ 
non-commercial) for any purpose inside/or outside the sites, a fine ofRs. 10,000/- (Rup~es 
ten thousands) per day per site will be imposed upon the company/service for a maximum 
period of seven days, after which SDMC reserves the right to revoke the permission w.r.t. 
such site(s) wi~out any notice/communication. 

22. Compliance with the Law :..;_ The sites and the fixtures and the appurtenances thereto 
. conform to every applicable requirerpent of law or duly constituted authority or the 
requirements of the carriers of all insurance on or relating to ·the sites. The telecom 
company/service provider at its sole risk and expense, at an times during the term thereof 
promptly comply with aU such requirements. The teleoom company/service provider shall 
cromply with all applicable $tatutes, rules and. regulations of Central, State Governments, 
Municipal bodies, and all applicable rules and also regulations of the Delhi Fire De,:lartment. 
The telecom company/service provider shall comply with and abide by·the ju<igements. 
passed from time to time by Hon'bJe Supreme Court/High Court dr any other judicial/ 
quasiMjudicial body/authority. The lame shall be the responsibility of telecom company/ 
service provider. 

23. The. selection of site for installation of COWs and its operation shaH be such that it should 
not, disturb the free moments of the traffic/public a[ld shall preferably be away from the 
schooiJhospitai and places where heavy traffic and public movement is being done . 

. . 
24. The COW may include the base of the Tower on Wheels subject to fulfilment of the 

safety measures and structural stability. 

25. For providing generator set for COW$ a copy. of the type test certificate. issued by 
Automotive Research Association of India (ARAI) to the manufactures of the Diesel 
Generator (D) SetS, as per guidelines issued by DOT wilf be submitted along with 
clearance of DPCC. 

26. The telecom company/service provider shall ensure the safety guidelines issued by DOT 
in this regard. However. a Self-Declaration in this regard will be submitted by the applicant. 

27. For COWs existing before issue of this Policy, t~lecom company/service provider, at the 
time of regularization within 30 days of notification of Policy$ will.have to pay arrears from 
the date ·of their existence with· penalty @ 25% over and above the monthly rental 

, charges. If any COW is fpund installed without permission after 30 days of issue of this 
Policy then it shall be regularized after payment of penalty @ SO% over and above the 

f8t:1('-

monthly rental charges. The rental charges as well as the penalty wm be charged on r4 
monthly basis. For date of existence of COW, the telecom company/service provider will 0{) 
have to submit an affidavit. along with other requisite documents. Section Officer AJ 
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28. After expiry of the period of permission due to efflux of time or terminatior.. ·Of the 

permission whichever is·earlier. a 15 days period will be provided to the telecom company/ 
service provider to remove its material from the sites and peacefully handover the vacant 
sites. 

The telecom company/service provider shall vacate the ·Sites by taking away all its 
articles and handover the vacant sites before such period otherwise the SDMC shalt have 
the right to seize these material. Unauthorized occupancy charges (equivalent to twice the 
monthly rental charges) will be levied after expiry of such 15 days Grace Period. 

ill' 

29. Transfer :-The telecom c<>mpany/service provider, during the tenure of permission shall 
not transfer, assign or part with the sites or any portion thereof pemianently or temporarily 
to anybody else and shall not be allowed to take any person to share the towers, except in· 
accordance with this permission, without the prior permission of the SDMC. · 

30. Assignment and Sub-letting:- Any form of assigning the right to the permission or sub­
letting the whole or part thereof of the sites, will strictly not be allowed at any point during 
the period of permission and violation of the same, will lead to the re~ocation of the 
permission, with the SDMC reserving the right to forfeit all interest-free· perfonnance 
security and payments made. 

31. Duration of permission period:- The permission shall be ·for a period of 3 .(three). 
years from the date·ofissue of permission letter. Such permission would t:emain applicable .. 
subject to fulfilment of the terms and conditions, and such permission should expire with.· 

' efflux· of time. The monthly ·rental charges will be charged from the·date of issue of 
pednission letter. 

32. Compliance with applicable Laws :-The telecom comp~y/~ervice provider shall bear 
all salaries, wages, bonuses, payroll taxes or accruals including gratuity, SuPerannuating, 
pension and provident.fund contributions, contributions to worker's compensationS funds 
and employees state insurance and other taxes an~ charges and· all. fringe and· employee . 
beuefits including statutory contributions in respect of such personnel as· per law and it is 
agreed they shall at.nifpoint of time be or construed to be employees of the SDM:C and 
the telecom company/service pr9vider shali be solely responsible for co~pliance ~th·an· 
Labour Laws which shall include all lhibilities of the Provident Fund Ac~· ESl Act, 
Workmen's Compensation Act, Minimum Wages Act ·and other ·Labour Welfare Act in 
respect of its personnel. 

33. Employees conduct :-The teleconi company/service provider. shall ensure that all persons. 
employe.d behave in an orderly and disciplined manner and thaf the said employees are 
.prohibited from cariying on any unfair activities, demonstrations in the viciiiity of the site; 

34. For dispute of any kind, the jurisdicti9n of courts will be Delhi only. 

FEE STRUCTURE : 

(A) Administrative charges := Rs. 10,000/- (Rs. ten thousand) ·per· COW (NON· 
REFUNDABLE). 

(B) M<?nthly rental charges .for land allotted is Rs. 339/- (Rs. three .hundred thirty nine only) 
per sq.~Jper month. 

Corpn. (Jan.·2020)1SDMC [.59] 
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III. 

(C) For COWs existing before issue of this Policy, telecom company/service providert at the 
time of regularization within 30 days of notification of Policy, will have to pay arrears from 
the date of the 'it existence with penalty @ 25% over and above ·the monthly rental 
charges. If any COW is fou~d h),stalled without permission after 30 days of issue ofthis 
Policy then .it shall be regularized after payment of penalty @ 50% over and above the 
monthly rental charges. The rental charges as well as the penalty will be charged on 
monthly basis. For date of existence of COW, the teleco.m company/service provider will 
have to submit an affidavit along with other requisite documents. 

(D) Applicable taxes. 

(B) After issuance of permission letter by the SDMC, the t~lecom company/service provider 
should submit three months advance fee and _two. months of fee' as security deposit. 
Security deposit will be refunded after expiry of the allotted period. If security is deposited 
in the form of Bank Guarantee then the validity of Bank Guarantee will be period of 
permissi~n plus three months. The Bank Guarantee should be drawn on any Nationalised 
Bank within the jurisdiction of Delhi only. 

(F) Payment .:terms :-The advance· amount equivalent to three months rental charges paid 
by the telecom company/service provider shall be adjustc,d towards the monthly rental 
charges for first three months in respective fll'St three months. 

Thereafter, the telecom company/service provider shall submit to the SDMC, the 
advance monthly rental charges per month for each site and other dues, if any, on or 
before 7th day of the month through online payments. 

Non-payment of monthly rental charges and other dues within the prescribed date 
will constitute breach of the tennstf permission and .shall render th_eJ)ermission liable to 
be. revoked. Besides, the telecom company/service provider shall pay an interest of 15%. 
per annum on the amounts of permission and other dues· payable remaining outstanding 
after the due date and falling in arrears. Interest shall continue to accrue till the monthly 
rental charges and other dues are ftnally squared up. Such interest shall be charged for 
the fuU month if the payment of monthly rental charges and other· dues are not made by 
the due date with arrears, if any. In case, payment remain outstanding for a maximum 
period of 45 days, the permission shap stand terminated; 

S.O.P. FOR GRANT OF PERMISSION : 

Application for grant of permission will be submitted by the telecom company/ser:vice. provider 
having valid license from the Deptt. of Telecommunication, Ministry of Communications, Govt. of India 

List of documents to be submitted along with applica-tion :-

(i) Copy of relevant license issued by the Deptt. of Telecommunication, Govt. of India and 
copy of registration certificate of the company. · 

(ii) The telecom company/service provider will submit the plan and location plan of the COW 
duly signed by the applicant and the Structural Engineer. The Plan .should include the 

' extent of land required for establishment of the overground telegraph infrastructure for 
cow. 

(ili) No Objection Certificate from Archaeological Survey of India (ASI) (wherever applieable ). 

(iv) No Objection Certificate from Airports Authority of India (AAI) (only in case if thw· f) . . · 

Section Officer 
RPCell · 
North Delhi Municipal Corporation 
18 Floor Civir. CAn!m Millin RMII N ~hi.tl? 

' = ~ 

24



·r-

J 

--- -· ----

~. 

• 
(v) 

('11) 

(vit) 

(vih) 

(ix) 

(x) 

TIMELINES: 

S.No. 
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/ ·~. - --- 7 '- I L..,., ........._ "I', / ;,..,,, __ ,...:-~ -..> 0 c ~ .. 

iframe 

1. Scrutiny of documents~ w11hih 1 days ofFipt of appucati, 

2. 

3. 

4. 

5. 

(i) 

(u) 

(fu) 

(rl) 

(!V) 

I 

WiUtiin 7 dajs. of scruti~y !f 
docutnents an4 if the documen - · 
submitted are f<fod in order. · · 

I 
i 

I / 

Within 7 · days lo.~ joint inspcctionJ. if 
site found feas+lc. 

Wrthin 15 da~ of issuance of ler' 
of ~ptance.r .. 

I . 
Wrtmn··· 7 wlg days_ of compl~. on 
of all formaliti including depos~on 
of ad!Vance nthly rental cha~ 
sccuiity depos . 

§F-.FODta.inin. g.' Policy. ~rper:miSst. ·~~fsc _,. 
· :Is COWs:1 with tlte Fee StrUcture as mention· 

• , CorporatiOJ) ~y be phlce4 before ~b Co~ration 
con$i~blt and~ pi . • I · 

~ _ illmf~ ~-~. ts-~t9t9. · 1 
1. · i ···.I· = 

Resolved that it
1be=· .. to~~ration. tba thd PF .. ofthc Commission as 

tODtained in his lettCr ~o. F. 33 Qe MCl ?SIC& dated 4-12~0 l9 . . · ' Policy for . . ® 
of settin~ up Commllni~on. Ce .. · 1 .Mobilclr. .• ... on Wheels·(CO s) ~.· South Delhi Municipal 

Corporation areas, as detailed m afin:·· .·· d letter,;lf,.. · ,!Ved. · · · . 
_; ! rpn.(J,... . MC[61) li · Jr.i ._ . 

. ' I i . 
i . 
I I , . 

' kection Offi r · 
'-p~ ' 
ljlorth Delhi u..Lpal CorporatiOn 
16, Fblr. CiYc~, linto Road, Hi~ 

·-. 
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SOUTH DELHI MUNICIPAL CORPORATION, 
OFFICE OF THE ASSTT. COMMISSIONER, 

REMUNRATIVE PRO.lECT CELL, 
Or. Shyama Prasad Mukherjee Civic Centre (25™ Floor), 

Jawaharlal Nehru Marg, New Delhi-110002 

~fc I? 

N·o.:- AC}RPC/SDMC/2021/D- 1'\'\ Dated:- l b( cr~{ 'l:( 

M/s Indus Towers Ltd., 
Building No. 10, Tower-B, 
4th Floor, DLF Cyber City, 
Gurugram- 122002 

Permission Letter 

'"' 
Name of site: SDMC Park, F-Block, Hari Kunj, Opposite BSES, DDA Market, Hari Nagar, Ward 

No. 10/S ( I.ongitude: 77.110966, Latitude: 28.620046) 

With reference to your application received vide diary No. 80 dated 12.07.2021 and subsequent LOI 

(Letter of Intent) No. AC/RPC/SDMC/2021/D-149 dated 22.07.2021 issued by this office and after 

receipt of payment of three months of advance Monthly Rental Charges/Monthly Fee and Security 
Deposit equivalent to 2 months of Monthly Rental Charges/Monthly Fee in respect of setting up of 

Communication Cellular Mobile Tower (GBM) Ground Base Monopole at SDMC Park, F-Block, Hari 

Kunj, Opposite BSES, DDA Market, Hari Nagar, Ward No. 10/S ( Longitude: 77.110966, 
Latitude: 28.620046), the Competent Authority is pleased to allow you to operate the said site from the 

date of issue of this permission letter alongwith incubation period as mentioned in Para 30 below for a 

period of Five years on monthly rental charges. The monthly rent will be charged from the date of 
completion of incubation period, @ Rs. 50,000/- for an area of 10 Sq. Mtr./107.639 sq.ft., on the 

following terms & conditions: 

1) The monthly rental charges/monthly fee for the site allotted for COW /MBTS/GBM shall 

be @ Rs.339/- (Rs. Three Hundred Thirty Nine only) per sq.ft./per month + applicable 

taxes (including co-sharing with other telecom company/telecom service 

provider/infrastructure provider-I(lP-1)). The monthly rental charges/monthly fee shall 

be enhanced after every three years @ 8% per annum, compounding on yearly .. basis. 
Besides, the revision of rates will be within the absolute discretion of the SDM:C. 

2) SDMC will provide bare space for placement and operational requirement for the 

COW/MBTS/GBM. The telecom company I service provider /infrastructure provider­

I(IP-I) will follow all relevant guidelines of Department of Telecom, TRAI, etc.in this 

regard. If the telecom company I service provider I infrastructure provider-I (IP-I) need 

to operate the allotted land after completion of maximum period of three years then the 

telecom company I service provider /infrastructure provider-l(IP-I) can apply three 

months prior to expiry of three years period of the allotment and the request/application 
of the telecom company I service provider /infrastructure provider-I(IP-1) will be treated 

as AFRESH. 
3) Since the Policy already provides for installation of COWIMBTS/GBM for a minimum 

period of 3 months and maximum period of 3 years, so after the initial minimum period 

~\.~. of 3 months, the telecom company I service provider /infrastructure provider-I(IP-I) can 

·s-urrender the permission by giving three months advance notice in writing along with 
n<l\lrnPnt r.f thP M()nthlv Rental Chames/Monthlv Fee for the notice period. On expiry of 
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the said notice period, the permission shall stand terminated/revoked and security d~osit 

be refunded accordingly. 

4) The maximum height of any structural element installed with COW/MBTS/GBM will be 

upto 30 mtr. above the ground level at any location. 

5) The COW /MBTS/GBM shall be installed for the enhancement of mobile signal and the 

SDMC will reserve the right to ensure that there is no violation of the same. 

6) The telecom company I service provider /infrastructure provider-I(IP-I) shall take the site 

on "As is where is basis". 

7) All the sites will be tentative and are subject to change of site by SDMC for which the 

telecom company I service provider /infrastructure provider-I(IP-I) will not seek any 

adjustment in the monthly rental charges/monthly fee or any claim, compensation, 

damages or any other consideration whatsoever. It will be the absolute discretion of the 

SDMC to direct re-location of the already allotted ;;ite in case of any need as may be 

deemed appropriate by the SDMC. 

8) The infrastructure facilities such as electric connection shall be arranged by the telecom 

company I service provider I infrastructure provider-! (IP-I) and the cost of electric 

connection including cabling, penal, electric meter, electric charges and other ancillary 

charges, shall be borne by telecom company I service provider /infrastructure provider­

I(IP-I). The telecom company I service provider /infrastructure provider-I(IP-I) 

ensure that all the electric wiring, gazettes are used and maintained properly and are in 

good conditions. 

9) No excess space will be covered by the telecom company I service provider I 

infrastructure provider-I(IP-I) on any pretext. (It will be the absolute discretion of SDMC 

to determine and allow the space upto 50 sq.mtrs.). 

1 0) The telecom company I service provider /infrastructure provider-I(IP-I) at its own cost 

shall take the necessary statutory permissions/certificates if required for the same from 

any other agency or deptt. as per law:-

a) The telecom company I service provider /infrastructure provider-I(IP-I) will 

indemnify the SDMC to keep harmless from all losses I damage/ fire. 

b) As per guidelines ofDepartment ofTelecommunications (DoT), a copy of application 

for Standing Advisory Committee on frequency Allocation (SACF A) clearance 

acknowledged by WPC Wing of Department of Telecomm~ication, Govt of India 

with registration number for the individual location will be submitted along with the 

application for new towers in the SDMC and the SACF A clearance, when obtained 

will be submitted within 6 months of granting permission. The self-declaration in this 

regard will be submitted by the applicant. In case of existing mobile towers the 

S~F A clearance, wherever available, will be submitted alongwith the application 

the SDMC. 

11.The telecom company I service provider /infrastructure provider-I(IP-I) shall 

install/operate the COW IMBTS within the designated site and shall maintain the same in 

neat and sanitary conditions and comply with all applicable laws of the country. '"""" 

12. The telecom company I service provider /infrastructure provider-I(IP-I) shall ensure high 

standard of hygienic and cleanliness so as to create a clean and healthy environment to 

enhance the image of SDMC. rn case the telecom cornpany I service provider 

/infrastructure provider-I(IP-I) fails to maintain the same, the fine as per applicable laws 

will be imposed on it. In this regard, the directions/guidelines of the Hon'ble Court or the 

departments/agencies shall be followed. 

13. Any physical (or otherwise) damage or injury to the commuters/passersby due to lapse on 

the part of the telecom company I service provider /infrastructure provider-I(IP-I) will be 

the sole responsibility of the teiecom company I service provider /infrastructure provider-
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I(IP-I) only and the SDMC will have no legal obligations or liabilities towards the 
injured. Telecom company I service provider /infrastructure provider-I(IP-1) will 
indemnify and can be indemnified by the SDMC for any losses on this account. 

14. The telecom company I service provider /infrastructure provider-I(IP-1) will ensure that 
fire detection, lightening and special measures are installed at the applicable site and are 
kept in good condition. 

15. The telecom company I service provider /infrastructure provider-I(IP-I) agrees 
_, voluntarily and unequivocally to provide un-fettered access to the authorized 

representative of the SDMC for inspection at any time and agrees voluntarily and 
unequivocally to abide by and comply ·with all instructions as may be indicated by the 
SDMC. Non compliance will be treated as breach and permission, so granted, will be 
revoked. 

..'-... 
16. Encroachment: The telecom company I service provider /infrastructure provider-I(IP-I) 

will strictly not encroach upon any area and shall restrict to allotted site only. In case, the 
telecom company I service provider /infrastructure provider-I(IP-I) encroaches upon the 
public land, the SDMC reserves the right to revoke the permission and forfeit the interest 

• free performance security. 

17. Security arrangement: The telecom company I service provider /infrastructure provider­
I(IP-1) will ensure safety and security of the equipments installed at the allotted sites and 
will be responsible for safety and security of the sites. The SDMC in any case will not 
take any responsibility of theft/loss. 

18. No Signage: The telecom company I service provider /infrastructure provider-I(IP-I) can 
install mandatory non-commercial signage only, as per provisions of Department of 
Telecommunication notification dated 15.11.2016, which was published in Gazette of 
India on 16.11.2016, since this Policy is based on the said Notification. In case, the 
telecom company I service provider /infrastructure provider-I(IP-I) installs any type of 
signage(s) other than mandatory non-commercial, for any purpose inside/or outside the 
sites, a fine of Rs.l 0,000/- (Rupee Ten Thousand) per day per site will be imposed upon 
telecom company I service provider /infrastructure provider-I(IP-I) for a maximum 
period of seven days, after which SDMC reserves the right to revoke the permission w.r.t. 
such site(s) without any notice/communication. 

19. Compliance with the Law: The sites and the fixtures and the appurtenances thereto 
conform to every applicable requirement of law or duly constituted authority or the 
requirements of the carriers of all insurance on or relating to the sites. The telecom 
company I service provider /infrastructure provider-I(IP-I) at its sole risk and expense, at 
all times, during the term thereof promptly comply with all such requirements. The 
telecom company I service provider /infrastructure provider-I(IP-1) shall comply with all 
applicable statutes, rules and regulations of central, state governments, municipal bodies, 

and all applicable rules and also regulations of the Delhi Fire Department. The telecom 
company/telecom service provider/infrastructure provider-I(IP-I) shall comply with 
and abide by the judgments passed from time to time by Hon'ble Supreme Court I 
High Court or any other judiciaUquasi judicial body/authority. The same shall be 
the responsibility of telecom company I service provider /infrastructure provider­
I(IP-1). 

::t' 
>h. )0. The installation of COW/MBTS/GBM and its operation shall be such that it should not 

disturb the free movements of the traffic/public and shall preferably be away from the ... ,-·----+ : .... t..."';""i'T rlrvn~ 
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21. The COW/MBTS/GBM may include the base of the tower on Wheels subject to 

fulfilment of the safety measures and structural stability. 

22. The telecom company I service provider /infrastructure provider-I(IP-I) shall ensure the 
safety guidelines issued by DoT in letter & spirit. 

23. After expiry of the period of permission due to efflux of time or termination of the 
permission whichever is earlier, a 15 days period will be provided to the telecom 
company I service provider /infrastructure provider-I(IP-I) to remove its material from 
the sites and peacefully handover the vacant sites. 

The telecom company I service provider /infrastructure provider-I(IP-I) shall vacate the 
sites by taking away all its articles and hand over the vacant sites before such period 
otherwise the SDMC shall have the right to seize these material. Unauthorized 
occupancy charges (equivalent to twice the monthly rental charges/monthly fee) will be 
levied after expiry of such 15 days Grace Period. 

24. Transfer: The telecom company I service provider /infrastructure provider-I(IP-I) during 
the tenure of permission shall not transfer, assign or part with the sites or any portion 
thereof permanently or temporarily to anybody else and shall not be allowed to take any 
person to share the towers, except in accordance with this permission, without the prior 
permission ofthe SDMC. 

25. Assignment and Subletting: Any form of assigning the right to the perm1ss1on or 
subletting the whole or part thereof of the sites, will strictly not be allowed at any point 
during the period of permission and violation of the same, will lead to the revocation of 
the permission, with the SDMC reserving the right to forfeit all interest free performance 
security and payments made. 

26. Duration of permission period: - The permission would remain applicable subject to 
fulfilment of the terms and conditions, and such permission should expire with efflux of 
time. The monthly rental will be charged from the date of issue of permission letter. 

27. Compliance with applicable Laws: The telecom company I service provider 
/infrastructure provider-I(IP-I) shall bear all salaries, wages, bonuses, payroll taxes or 
ace~£. including gratuity, superannuating, pension and provident fund contributions, 
contributions to worker's compensations funds and employees state insurance and other 
taxes and charges and all fringe and employee benefits including statutory contributions 
in respect of such personnel as per law and it is agreed they shall at no point of time be or 
construed to be employees of the SDMC and the telecom company I service provider 
/infrastructure provider-I(IP-I) shall be solely responsible for compliance with an~abour 
laws which shall include all liabilities of the Provident Fund Act. ESI Act, Workmen's 
Compensation Act, Minimum Wages Act and other Labour Welfare Act in respect of its 
personnel. 

28. Employees conduct: The telecom company I service provider /infrastructure provider­
I(IP-I) shall ensure that all persons employed by it behave in an orderly and disciplined 
manner and that the said employees are prohibited from carrying on any unfair activities. 
demonstrations in the vicinity of the site. 

29. For dispute of any kind, the jurisdiction of courts will be Delhi only. 
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30. Incubation Period:-30 days incubation period, excluding the day of issuance of 

permission letter, is allowed to you for carrying out works relating to installation of 
COW /MBTS/GBM. However, the monthly rental/monthly fee will be charges from 31st 

day excluding the day of issuance of permission letter or from the date of actual 

installationloper:ation of COW/MBTS/GBM whichever is earlier. In the case of 
regularization of existing COW /MBTS/GBM no incubation period will be allowed. 

31. Payment Terms: 

FEE STRUCTURE:-

::z~. 

·..a::t..!, 
The advance amount equivalent to three months rental charges/monthly fee paid by the 
telecom company I service provider /infrastructure provider-I(IP-1) shall be adjusted 

towards the monthly rental charges/monthly fee for first three months. Thereafter, the 
telecom company I service provider /infrastructure provider-I(IP-I) shall submit to the 
SDMC, the advance monthly rental charges/monthly Jee per month for each site and 
other dues, if any, on or before 7th day of the month. "-...... ... 
Non-payment of monthly rental charges/monthly fee and other dues within the prescribed 

date will constitute breach of the terms of permission and shall render the permission 

liable to be revoked. Besides, the telecom company I service provider /infrastructure 

provider-I(IP-I) shall pay an interest @ 15% per annum on the amounts of permission 

and other dues•payable remaining outstanding after the due date and falling in arrears. 

Interest shall continue to accrue till the monthly rental charges/monthly fee and other 

dues are finally squared up. Such interest shall be charged for the full month if the 
payment of monthly rental charges/monthly fee and other dues are not made by the due 

date with arrears, if any. In case, payment remains outstanding for a maximum period of 

45 days, the permission shall stand terminated. 
This allotment will be governed by the policy of South Delhi Municipal Corporation on 

COW/GBM (Communication Cellular Mobile Towers on Wheels/Ground Base 
Monopole) and DOT (Department of Telecommunication) Notification dated 15th 

November, 2016, which was published in Gazette of India on 16th November, 2016. 

~~ 
I b•t>& ·dl 

Assistant Commissioner 
(R.P Ceii)/SDMC 

Handed Over Taken Over 

Name & Signature of authorized person 
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